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Office of Divisional Director, Social Forestry Division, Mathura

Letter No. SQR1/ 35-3 Mathura, Date: [T —04-Q0R%
To

Hon’ble Registrar General,
Hon’ble NGT,
New Delhi.

Subject: Compliance Report in compliance of order dated 17.12.2024 of Hon’ble
NGT in original application no. 84/2024 (Ankur Jain v/s UPPCB and others)

(Attached as Annexure 1)

Respected sir,
With reference to the above referred subject, it is respectfully

submitted that:
Hon'ble NGT in it'sorder dated 17.12.2024 in O.A. no.84/2024 ( Ankur
Jain v/s UPPCB and others) has directed Respondent No. 03 (OM Arham
Social Welfare Foundation) as under —
“ Hence, we disposed of the OA Directing Respondent No.03 to plant the
maximum possible No. of trees in an around the area concerned, and the said
plantation will be monitored by Respondent No. 04- Divisional Forest Officer,
Mathura. Respondent No. 04 will file a compliance report before the tribunal
immediately upon completion of the six month period, clearly disclosing the
no. of trees that are planted, the area where they are planted, and their
survival rate before the Registrar General of Tribunal through email”
2) That, in compliance of this order, OM Arham Social Welfare Foundation
(Respondent No0.03) has informed the office of Divisional Forest Officer
Mathura (Respondent No. 04) through their affidavit dated 23.05.2025 that-

“...5. That the premises in question consist of a total area of 6141 sq. meters,
distributed as follows:
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a) Built-up area: 1827.61 sg. meters

b) Hard paved area & water bodies (unsuitable for plantation): 2611.44 sq.
meters

c) Green area open space (available for plantation): 637.84 sq. meters

d) Soft scaped (available for plantation): 1064.40 sq. meters

6. That the available 1702.24 sq. meters of plantable area has been utilized as

follows:

a) 32 existing trees occupy approximately 320 sq. meters of space

b} in the remaining 1382.24 sq. meters, at a rate of 1600 saplings per hectare,

a total of 222 saplings have been planted.....”
(3) That, to verify the compliance status of order of Hon’ble NGT by respondent
No. 3, a three member committee headed by Sub Divisional Forest Officer, Mathura
Sub division, Mathura has been constituted by Divisional Forest Officer, Mathura
vide his letter No5568/2-1 dated 23.05.2025 in compliance of the directions issued
by Hon'ble NGT.

(4) That, to check the compliance of directions issued to respondent no.3 by
Hon'ble NGT, the committee so constituted inspected the spot on date 23.05.2025.
Mr. Ambalal Prajapati& Mr. Amarkant Mishra were present on the spot as
representative of the respondent no.3.

(5) That, the committee submitted it's report dated 30.05.2025 (Attached as
annexure 02) in this office. The findings of the committee based on the
information contained in the affidavit of respondent no. 3 and the spot inspection
of the committee dated 23.05.2025 are as follows-

“ a) As per affidavit submitted by Respondent No. 3/Om Arham Social
welfare foundation on 23.05.2025, the area available for plantation in the
premises referred is 1382.24sqm.

b) The norm of the Forest Department for Plantation in normal soil is 1600
saplings per hectare. As per this norm the No. of saplings to be planted in the
Plantable area of campus is 222 saplings.
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c) The No. and status of survival of saplings Planted by Om Arham Social
Welfare Foundation on the land referred was verified by this committee as
on date 23.05.2025 which is as follow-

' S.No. | Number of Place where saplings are Survival rate as
Saplings planted | planted on 23.05.2025
1. 222 Campus of Antim Anubaddh Kevali 100%

Shri 1008 Jambu Swami Digamber
Jain Siddh Kshetra Chaurasi
Mandir (Jain Mandir) Krishna

‘ nagar Mathura

d) The representatives of the Respondent no.3 have been advised by the
committee to maintain the saplings with proper care like weeding, hoeing,
irrigation, proper safety and timely replacement of the saplings which may
die in future and maintain the survival of the saplings.”

Hence, the compliance report based on the report of the committee
disclosing the ‘no. of trees that are planted, the area where they are planted, and
their survival rate’ is respectfully submitted for your kind perusal and necessary
action in compliance of directions contained in the order dated 17.12.2024 in O.A.
no.84/2024 ( Ankur Jain v/s UPPCB and others).

Enclosures:

1. order dated 17.12.2024 of Hon’ble NGT in O.A. n0.84/2024 (Annexure-1)
2. Report of the committee (Annexure-2)

Yours Sincerely

Respondent No, 4/

Divisional Director
Social Forestry Division,

*’ﬁwMathura



81

ANNEXURE~1

Item No. 15 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 84/2024

Ankur Jain Applicant
Versus

UP PCB & Ors. Respondent(s)

Date of hearing: 17.12.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondents: Mr. Manoj Kumar Jain & Mr. S.P. Gairola, Advs. for R - 3
Ms. Sthavi Asthana, Adv. for UPPCB

ORDER

1. This Original Application has been registered on the basis of the
letter petition wherein there was an allegation of illegal felling of 150-200
fruit-bearing trees by the Respondent No. 3-Om Aham Social Welfare
Foundation for constructing a commercial yoga building wherein it was
also alleged that the Respondent No. 3 was attempting to destroy

remaining 30-32 trees.

2. The Tribunal by order dated 17.05.2024 had impleaded the
concerned Respondents and had issued Notice to them. The response on
behalf of the Respondents has been received. The response filed by
Respondent No. 1-UP PCB states that though a Committee was formed by
the District Magistrate, but no concrete evidence of illegal félling of trees
was found. The report of the Committee states as under:-

“(C) Analysis: The committee studied the following evidence with due
diligence:
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a. The complaint of the letter petitioner and the evidence of
images of the Google Earth App annexed with the complaint
letter.

b. Statements of the regular long time devotees and other
persons, not directly connected with the matter concerned.

c. The statement of the chairperson of the Antim Anubaddh
Kevali Shri 1008 Jambu Swami Digambar Jain Siddh
Kshetra Chaurasi Mandir, Krishna Nagar, Mathura

d. Spot inspection of the committee on date 10.08.2024.

The complaint petitioner has complained about felling of
200 fruit bearing and shade bearing trees in Antim
Anubaddh Kevali Shri 1008 - Jambu Swami Digambar Jain
Siddh Kshetra Chaurasi Mandir, Krishna Nagar, Mathura.
Few images of Google Earth application have also been
attached as evidence. By analysis of the images attached
with the complaint, it is not feasible to conclude tree felling.
Prima facie, the seeming reduction of intensity of
green colour at few points in the images seems to
emanate from clearing of bushes.

The Statements of the regular long time devotees and
other persons, not directly connected with the matter
concerned, categorically state that no tree has been cut or
felled on the referred place in their knowledge. The
chairperson of the referred place has also given written
statement that no tree has been cut for any construction.

During spot visit of the committee on the referred
location on 10.08.2024, committee did not find any
evidence like tree stump or wooden logs etc. on the location
indicating any tree felling. Greenery of trees and bushes is
present in the campus at present.

{D) Conclusion
Hence, on the basis of analysis of the evidences referred
above viz. Google Earth images presented in complaint letter,
Statements of the long time regular visitors of the religious
place, Statement of the chairperson of the referred religious
place and the spot inspection by the committee, the alleged
tree felling could not be established.”
3. Though in the above report, no concrete evidence was found but
the observation about the clearing of bushes creates doubt. Respondents
No. 2 and 4 have also filed their reply referring to the report of the
Committee formed by Respondent No. 1. The Respondent No. 3 has also
filed a reply disclosing that Respondent No.3 took a piece of land
measuring 6247.04 sq.m. on lease at Khasra No. 262/1, 261/B, Mauza-

Keshopur Manoharpur, Mathura which is within the premises of Jain
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Temple. The allegation of illegal felling of trees has been denied, and it is

stated that 32 trees are still existing.

4, For want of positive material relating to the illegal felling of trees,
the action as prayed in the letter petition cannot be initiated. However,
Counsel for Respondent No. 3 has fairly admitted that since there are
only 32 trees in an area of 6247.04 sq.m. Therefore, there is enormous
scope for the plantation of trees. He has submitted that Respondent No. 3
will plant the maximum possible number c;f trees in the area concerned.
Hence, we disposed of the OA directing Respondent No. 3 to plant the
maximum possible number of trees in and around the area concerned,
and the said plantation will be monitored by Respondent No. 4-Divisional
Forest Officer, Mathura. Respondent No. 4 will file a compliance report
before the Tribunal immediately upon completion of the six-month
period, clearly disclosing the number of trees that are planted, the area
where they are planted, and their survival rate before the Registrar
General of the Tribunal through email. If it is found necessary, the matter

will be listed before the Bench for consideration.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

December 17, 2024
Original Application No. 84/2024
A..
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ANNEXURE- 2

Pier S IR T Ifer, |moaio o ST, HRT |
WE 570 /20 W, REie 3 )05/2025.
Jar ¥,

TR e,

et anfa) g,

T | |
fow W AT A aRER ¥ R T g e e S @t R T @

fawa #)
e — 39! T Ho— 5568 /2—1 RiH 23.05.2025
TEIey,

TS PRI BTG 5568,/2—1 2B 23052025 ENT ARG T0wod0 ¥ Original

Aplication No. 84/2024 Ankur Jain v/s U.P PCB & Ors & wIRd a1masr fesiss 17.42.2024 & B
ﬁa%ﬁaﬁﬁ'mmﬁwwﬁ%mmﬁmwmw‘mmmmﬁqw
ﬁ%ﬁ%mﬁ%%ﬁ%ﬁﬁwww%amwﬁﬁ@wmﬁﬁwﬁw23.05.
20253%Fﬁﬁ$mm$mmwmﬁrﬁaﬁﬁﬁemwﬂa@%§m?ﬁmﬁ
ufa 2

(i R Rig)
LRGP RIEEaN
Y |



85

Email:-mathuraforest@gmail.com & T
Ph. No. 0565-2470294 L

Fratad i FRee amifoe aifet aF JHRLAEN |
Wie szzs [/ 2-1 W, feld 23-05- 2025,

AR THosiodlo gRT Originol Aplication No. 84/2024 Ankur Jain Versus U.P

PCB & Ors i uiRa ey fasife 17.12.2024 & BT Uiy Wai™ o) Fregar 7fsa wfify @ g9
fréer @ wer NG b SaT ARY BT AgAET N wen Ry T Al @ o § ufvard ww@n 4 R
N ¥ TE IR JERIY HRA GRARTT X R G priadl 3 Raié e R T e @
e, for & ¥ o T # ok S offdd R @ ) W wu 9 3fed 81 v wde @ sty
qol € W g JelEwTEy Y Iudel A GAfREd B |

1— st gl BAR Rig, SU wrfig e, JgR1 3remet
2- ot arge foard), &g o e, WY e
3— Y AR, gD RiERS|

I AR IFT AR Bl AU HY AU R T AeEwer] . Suere

PR GiAEd Y|
Hel P —SRIFTFHR |
X(x/
Ty e,
ElEIR IR
oRT |

w5668 / d~1 i

1— wfIfIf Sy i ae), weRT /Jege B @l Tq Savds priarel v ANd|
2— wRafafy wfeg @iy & AT well o gued Td omawa® SRl vy WG |

e i

grarfore gifaT W,

W I

435 |letter 2025



36

Inspection note in Compliance of order dated 17.12.2024 of Hon’ble
NGT in original application no. 84/2024 (Ankur Jain v/s UPPCB and

others)

1) Hon'ble NGT init’s order dated 17.12.2024 in O.A. n0.84/2024 ( Ankur Jain v/s
UPPCB and others) has directed Respondent No. 03 (OM Arham Social Welfare
Foundation)as under —

“ Hence, we disposed of the OA Directing Respondent No.03 to plant
the maximum possible No.of trees in an around the area concerned, and the
said plantation will be monitored by Respondent No. 04- Divisional Forest
Officer, Mathura. Respondent No. 04 will file a compliance report before the
tribunal immediately upon completion of the six month period, clearly
disclosing the no. of trees that are planted, the area where they are
planted, and their survival rate before the Registrar General of Tribunal

I"

through emai

2) In compliance of this order, OM Arham Social Welfare Foundation
(Respondent No. 03) has informed the office of Divisional Forest Officer Mathura
through their affidavit dated 23.05.2025 that-

“...5. That the premises in question consist of a total area of 6141 sq. meters,
distributed as follows:
a) Built-up area: 1827.61 sq. meters
b) Hard paved area & water bodies (unsuitable for plantation): 2611.44 sq.
meters
¢) Green area open space (available for plantation): 637.84 sq. meters
d) Soft scaped (available for plantation): 1064.40 sq. meters

6. That the available 1702.24 sq. meters of plantable area has been utilized as
follows:

a) 32 existing trees occupy approximately 320 sq. meters of space

b) in the remaining 1382.24 sq. meters, at a rate of 1600 saplings per hectare,
a total of 222 saplings have been planted.....”
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3. That to verify the compliance status of order of Hon’ble NGT by respondent No.
3, a three member committee headed by Sub Divisional Forest Officer, Mathura
Sub division,Mathura has been constituted byDivisional Forest Officer, Mathura
vide his letter No5568/2-1 dated 23.05.2025in compliance of the directions issued
to by Hon'ble NGT.

4. To check the compliance of directions issued to respondent no.3 byHon'ble NGT,
the committee so constituted inspected the spot on date 23.05.2025. Mr. Ambalal
Prajapati& Mr. Amarkant Mishra were present on the spot as representative of the
respondent no.3. The findings of the committee based on the information
contained in the affidavit of respondent no. 3 and the spot inspection of the
committee dated 23.05.2025 are as follows-

a) As per affidavit submitted by Respondent No. 3/Om Arham Social welfare
foundation on 23.05.2025, the area available for plantation in the premises
referred is 1382.24sgm.

b) The norm of the Forest Department for Plantation in normal soil is 1600
saplings per hectare. As per this norm the No. of saplings to be planted in the
Plantable area of campus is 222 saplings.

¢) The No. and status of survival of saplings Planted by Om Arham Social
Welfare Foundation on the land referredwas verified by this committee as on
date 23.05.2025 which is as follow-

S.No. | Number of | Place where saplings are Survival rate as
Saplings planted | planted on 23.05.2025
1. 222 Campus of 100%
AntimAnubaddhKevaliShri 1008

Jambu Swami Digamber Jain
SiddhKshetraChaurasiMandir (Jain
Mandir) Krishna nagar Mathura
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d) The representatives of the Respondent no.3 have been advised by the
committee to maintain the saplings with proper care like weeding, hoeing,
irrigation, proper safety and timely replacement of the saplings which may
die in future and maintain the survival of the saplings. (Letter attached)

5. The photographs of the inspection of the committee dated23.05.2025 and
affidavit of the respondent no. 3 are attached with this report.

Hence the inspection report is submitted for kind perusal and necessary action
Enclosure:-

1. Letter of the committee to respondent no. 3
2. Photographs of inspection
3. Affidavit of respondent No. 03

’

Moot 4

‘ | (AtulTiwari) | (Sushil Kumar Singh)
Member/ Member/ Chairman/
Forest Guard Forest Range Officer, Sub divisional Forest
Mathura Range Officer, Mathura Sub
. ; | division, Mathura

Date: 30.05.2025
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ENCLOSURE — 1

Sub Divisional Forest Officer, Mathura

Social Forstry Divison Mathura

Letter Noﬁé”/*z") Date..??.ﬁ.;,..Qﬁ).ZOZS.
To,

Mr. Nayan Jain S/o. Shri Prakash Chandra Jain,

R/o. 91,Sector-15 Vasundhara, Gaziabad-Uttar Prades.

Authorized Representive of Om Arham Social Welfare Foundation,

Mandsaur (M.P.)

Subject :- Complicance with Order Dated 17.12.2024 Original Appliction No.-84/2024
(Ankur Jain V/s. UPPCB and Others.

1) Hon'ble NGT in it’s order dated 17.12.2024 in O.A. n0.84/2024 ( Ankur Jain v/s UPPCB
and others) has directed Respondent No. 03 (OM Arham Social Welfare Foundation) as under —

“ Hence, we disposed of the OA Directing Respondent No.03 to plant the
maximum possible No. of trees in an around the area concerned, and the said plantation
will be monitored by Respondent No. 04- Divisional Forest Officer, Mathura.
Respondent No. 04 will file a compliance report before the tribunal immediately upon
completion of the six month period, clearly disclosing the no. of trees that are planted,
the area where they are planted, and their survival rate before the Registrar General of
Tribunal through email”

2) In compliance of this order, OM Arham Social Welfare Foundation {Respondent No. 03}
has informed the office of Divisional Forest Officer Mathura through their affidavit dated
23.05.2025 that they have complied with the directions as detailed in their affidavit.

3) To verify the compliance status of order of Hon’ble NGT by respondent No. 3, a three
member committee headed by Sub Divisional Forest Officer, Mathura Sub division, Mathura
has been constituted by Divisional Forest Officer, Mathura vide his letter No5568/2-1 dated
23.05.2025 in compliance of the directions issued to by Hon'ble NGT.

4) To check the compliance of directions issued to respondent no.3 by Hon'ble NGT, the
committee so constituted inspected the spot an date 23.05.2025. Mr. Ambalal Prajapati & Mr.
Amarkant Mishra were present on the spot as representative of the respondent no.3.

5) The findings of based on the information contained in the affidavit of respondent no. 3
and the spot inspection of the committee dated 23.05.2025 are as follows.
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a) As per affidavit submitted by‘ Respondent No. 3/0Om Arham Social welfare
foundation on 23.05.2025, the area available for plantation in the premises referred is
1382.24 sgm.

b) The norm of the Forest Department for Plantation in normat soil is 1600 saplings
per hectare. As per this norm the No. of saplings to be planted in the Plantable area of
campus is 222 saplings.

c) The No. and status of survival of saplings Planted by Om Arham Social Welfare
Foundation on the land referred was verified by this committee as on date 23.05.2025
which is as follow-

S.No. | Number of Saplings Place where saplings are E)Ianted ‘Survival rate as |
planted on 23.05.2025 |

1. | 222 Campus of Antim Anubaddh Kevali Shri 100% |
1008 Jambu Swami Digamber Jain Siddh ‘ l

Kshetra Chaurasi Mandir (Jain Mandir) |

| Krishna nagar Mathura. | '

6) The committee after inspection ,strongly recommend & advise Respondent no.3(Om
Arham Social Welfare Foundation) that for compliance Order of Hon’ble N.G.T dated
17.12.2024, please ensure continuous maintenance, weeding, houing, irrigation and
Protection of the 222 Plants, Planted and timely replacement of the sapling which may die in
future. So that the Survival rate of the plants, planted remains 100 precent.

The representative of the Respondent no.3 {Om Arham Social Welfare Foundation)
present on spot Mr. Ambalal Prajapati & Mr. Amarkant Mishra on the date of 23.05.2025 of
spot inspection of the committee have also been advised similarly.

Sub Divisional Ofiicer,
Social Forestry Division,
Mathura.

Copy to :-
1- Conservator of Forst, Agra.

2- District Magistrate, Mathura.
3- Divisional Director, Social Forestry Division, Mathura.

Sub Divisional Ofiicer,

jTC?\ ‘\:"’)ﬁ_ﬁ Social Forestry Division,
Mathura.
Pl
989999 57l
23|51
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Certfficate No.
Certificate Issued Date
Account Reference
Unigue Doc. Reference

Purchased by . NAYAN JAIN
Description of Document : Ardicle 4 Affidavit
Property Description : MmAppﬂcable 1
Consideration Price (Rs.) -

First Party i NAYAN JAIN
Second Party . Not Applicable
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To,

District/Divisional Forest Officer, Mathura
Cantonment, Civil Lines

Mathura Cantonment

Mathura

UP - 281001

Email: dfomt-up@nic.in

AFFIDAVIT

|, Nayan Jain, S/o Shri Prakash Chandra Jain, aged about 45 years, R/o House
91, Sector 15, Vasundhara, Ghaziabad, UP-201012, Authorized Representative
of Om Arham Social Welfare Foundation, Mandsaur, MP, do hereby solemnly

affirm and declare as under:

1. That | am the authorized representative of Om Arham Social Welfare
Foundation, a duly registered social welfare organization, and am fully
conversant with the facts of the matter deposed herein.

2. That this affidavit is being submitted in compliance with the order dated
17.12.2024 in Original Application No. 84/2024 (Ankur Jain vs UPPCB and
Others), passed by the Hon'ble Mr. Justice Prakash Srivastava,
Chairperson, and Hon'’ble Dr. A. Senthil Vel, Expert Member, National
Green Tribunal, New Delhi.

3 That Om Arham Social Welfare Foundation is currently constructing a
meditation center within the premises. The requisite building permission
has been obtained from the Mathura Vrindavan Development Authority
(MVDA) after depositing necessary fees, a}!ggg_guth all other required
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permissions from the concerned departments.

. That a copy of the sanctioned map by the MVDA, along with the area
distribution for tree plantation, is enclosed herewith for kind perusal and

il

record.”

. That the premises in"?d'uéstidn consist of a total area of 6141 sq. meters,
distributed as follows:

a) Built-up area: 1827.61 sq. meters

b) Hard paved area & water bodiés (uristitable for plantation): 2611.44 sq.
meters '

'¢) Green area open space (available for plantation): 637.84 sq. meters

d) Soft scaped (available for plantation): 1064.40 sq. meters

. That the available 1702.24 sq. meters of plantable area has been utilized
as follows:

a) 32 existing trees occupy approximately 320 sq. meters of space

b) in the remaining 1382.24 sq. meters, at a rate of 1600 saplings per
hectare, a total of 222 saplings have been planted

. That Om Arham Social Welfare Foundation has already planted the
maximum number of trees possible in the open area, as indicated in the
map sanctioned by MVDA. Given the existing built-up, hard-paved sections
and water bodies, there is no further scope for additional tree plantation.

. That | affirm that the contents of this affidavit are true and correct to the
best of my knowledge and belief, and nothing material has been concealed

therein.

’&%ﬁ 23 MAY 2075
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Place: Ghaziabad
Date: 23 May 2025

OECHEN

N

DEPONENT

VERIFICATION
I, the above-named deponent, do hereby verify that the contents of the above

affidavit are true and correct to the best of my knowledge and belief. No part of it

is false, and nothing material has been concealed therein.

Verified at Ghaziabad, Uttar Pradesh on this 23rd day of May, 2025.

\G

DEPONENT

23 MAY 2025
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EXI .BUILDING & PRAPOSED BUILDING PLAN
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